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COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

Flifty-second Report

SHRI S. M. SOLANKI1 {(Gandhinagar) :
1 beg to present the Fifty-second Report of
the Committee on Private Members' Bills
and Resolutions.

SHR1I HEM BARUA (Mangaldai):
Where is Shri Khadilkar. Sir 7 Has he
resigned his office or is he discharging the
functions of the Deputy-Speaker ?

SHRI P. K. DEO (Kalahandi): Is he
keeping fit 7 We are anxious to know about
his health.

MR. SPEAKER : About keeping good
health, if a member is absent. it should not
always be presumed that he must be sick.

SHR1 HEM BARUA : 1 am concerned
- about knowing whether he has resigned his
office or he is still discharging the functions
of the Deputy-Speaker. We should not be
kept in the dark about it. {Interruptions.)
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12.35 hrs.

STATEMENT RE : PRESIDENT
NIXON'S VISIT TO INDIA

MR. SPEAKER : Shri Dinesh Singh.

SHRI HEM BARUA (Mangaldai) : On
a point of order. While welcoming a
statement from the Minisier on President
Nixon's visit to India, I want to Jraw  your
altention 1o certain  relevant things. We
submitted certain call attention notices - we
also submitted some short questions. The
call attention notices were rejected ; so were
the short notice gquestions. 1 received a
communication this morning rejecting my
short notice question.

This raises a fundamental guestion. If
the Minister communicated 1o you his deci-
sion 1o make a statement before the short
notice questions or call attention nolices
were tabled, it is all right. But if it was done
after that I should say that it is an attempt
to limit the functioning of Members of
Parliament...... (Interruptions.)
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MR. SPEAKER : Shri Hem Barua
refers to call attemion notices. Some call
attention notices are admitted by the Chair ;
others are rejected. There is no question
why they are rejected. Usually the Chair
asks the Minister concerned before deciding
on a call attention notice. T can reject
adjournment motions and call attention
notices. In this casc the normal practice
has been followed that of asking the Minister
if he woul. like to make a statement. But
leaving aside that, the Minister has got a
basic right according to the rules of proce-
dure to make a statement any time in this
House ; there are no limits on that......
(Interruptions.

He is exercising his right and 1 am not
here to prevent that. How can 1 check a
Minister from making a stutement 7 I am
not sitting here to tell him about propriety or
impropriety. He is exercising his right to
make a statement.
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“We were also informed that no

decision had been taken to supply arms
to Pakistan.™

MR. SPEAKFER : The statement has not
been laid on the Table of the House nor has
it been given by the hon Minister. How cam
the bon. Member discuss it? ‘What is
this ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : Would
you like the statement to be laid on the
Table of the House, Sir ?

MR. SPEAKER : Yes.

SHRI DINESH SINGH : I lay it oo the
Table of the House.

Sratement

At the invitation of the President of
India, President Nixon and Mrs. Nixon paid
a visit to Delhi from 31st July to 1st August,
1969  Talks were held between the Prime
Minister and President Nixon, in an atmos-
phere of cordiality and friendship.  The dis-
cussions covered a wide range of subjects,
including matters of international importance,
the situation in Asia and bilateral relations.
President Nixon gave the Prime Minister his
impressions of his wvisits to countries of
South-Enst Asia. He expressed his conti-
nued interest in the peace and progress of
Asia and his hope that the countries of Asla
would solve their problems in their own way
and without interference from outside. He
also expressed his Government's determination
to co-operate, both bilaterally and multila-
terully, in the economic development of the
countries of Asia.

The Prime Minister gave President Nixon
a picture of the social and economic progress
achieved in India in recent vyears, the deter-
mination of the Government and people of
India to achieve self-sufficiency in food
shortly and self-sustaining economy in the
pext decade. She expressed India's appre-
ciation of the economy assistance received
from U. S. A,

The President expressed his happiness at
the progress achieved by India in receat
years and his continued desire to help In
India’s economic development.

Simultaneously with the meetings bet-
ween the Prime Minister end the President,
talks were also held between the officials of
the two sides. These talks broadly covered
the same arca as these talks between the two
heads of Governments.

The Indian side referred to the efforts
being made by Asian nations to promots
greater economic  co-operation among them-
selves under the aegis of various regiongl
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organisations like E. C. A, F. E., the Asian
Council of Ministers etc., and the need to
give support to these efforts A reference
was also made to the various proposals for
economic collaboration and regional trade

and transit arrangements between India,
Pakistan, Alfghanistan, Iran and other
countries.

President Nixon showed sympathetic

interest in the various moves being made to
strengthen economic co.operation  in Asia
and said the U.S. A, was studying the
situation carefully.

The question of securily in Asia was
touched vpon and the Prime Minister ex-
pressed India’s conuiction that there could
be no real securi'y for the countries of the
region unless there was rapid economic
development and social justice, The Presi-
dent agreed that it was unrealistic to envisage
security in ferms that did not take into
account the real economic and social pro-
blems of the countries of the region.

The two sides discussed the problem of a
peaceful settlement in Vietnam and the possi-
bilities of economic development after a
Vietnam settlement. Both sides expressed the
hope that the present negotiations would
lead to a speedy peaccful solution acceptable
to all parties concerned.

The tituation in West Asia was discussed.
Both sides felt that a lasting and durable
peace should be achieved in terms of the
Security Council Resolution of November 22,
1967. They expressed the hope that the
situation in West Asia would not deteriorate
further or escalate into a larger conflict.

The Prime Minister discussed with the
President the present state of Indo-Pakistan
relations and explained the eflorts that India
had made to normalise relations with Paki-
stan. The President reiterated his Govern-
ment's view that Indo-Pakistan relations
should be settled peacefully and bilaterally
between the two countries. We were also
informed that no decision had been taken to
supply arms to Pakistan.

President and Mrs. Nixon received a
very warm and cordial reception from the
Government and the people of India. The
exchange of views between the two leaders
led to a better understaading of each other’s
points of view and will, it is hoped, result
in greater co-operation for mutual benefit
and for peace in Asia and the world.
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MR. SPEAKER : I am not going to
allow any di ion on the s ent. They
can take note of it.
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MR. SPEAKER : Please sit down.
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MR. SPEAKER : Will you please sit
down or not ?
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When a statement is made by the
Minister, the rules provide that a discussion
cannot automatically follow. But, in spite
of that, you are forcing the House. I am
really sorry.

SHRI DINESH SINGH : May I say
aword ? The hon [Member has made an
allegation that the President of the United
States has told a lie. 1 do not_think_that
it is right for us to make such remarks about
the head of a State.

SHRI GEORGE FERNANDES : He is
charged in his own House.

SHRI'DINESH SINGH : Whatever he
may be charged with in his own House, is
not the reason for us to charge the head of
a State"of another country, (Interruption.)
The hon. Member must listen'to me first.
It is I think & practice in the_House not to
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make such allegations and references in res-
pect of the head of a State. 1 would beg of
you to request the hon. Member to with-
draw that, because it will create a certain
amount of misunderstanding  What happens
in the House in the United States is not our
concern here,

it A ST 0 # g4 @i B
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MR. SPFAKER : No reflections can be
made, according to the Rules of Procedure,
on the head of a State. [ am not going to
allow Mr. George Fernandes to proceed with
this. Take it for granted. 1 am not going
to allow it. It can be discussed on merits,
but you cannot use any improper remarks
about any Head of a State. The rules
provide that it should not be done.
(Interruption.) Should there not be some
healthy precedents, because, tomorrow some-
body will say it is a remark againt the Head
of a State.  You cannot make remarks even
against the Government of another State,

1 W EWwEEIw o # 9T med) &
ame #ar g, afsF el wAlar 3 aaa
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MR. SPEAKER : In spite of my re-
peated request, you get up and make some
remark and then withdrawn the same. What
is this 7

Let us proceed to the next item of busi-
ness.

12.43 hrs.

DELHI HIGH COURT (AMENDMENT,
BILL—(Contd-)

MR. SPEAKER : The House will now
take up the Delhi High Court {Amendment)

Bill. The time taken already is one hour
and 15 minutes. 15 more minutes are
left.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : Mr. Speaker, Sir,
yesterday, 1 was explaining the reason for
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raising the limit of the onginal civil jurisdic-
tion of the Delhi High Court. The proposal
aciually emanated from the Chiel Justice
of the Delhi High Court, and we have
consulted the Chief Justice of India and he
also concurred with the proposal. The
Advocates Association of the subordinate
courts of Delhi are also of the view that
the jurisdiction should be like this

In this connection, I may mention the
position that is prevailing in the major cities
like Calcutta, Bombay and Madras. In
Calcutta. the jurisdiction of the City Civil
Court extends up to Rs. 10,000 In Bombay,
itis Rs. 10000 and the State Government
has been given the power to increcase it to
Rs 25,000 In Madras, the Madras Govern-
ment have put it at Rs, S0000  So, this is
in line with the policy pursued in other
States. If the limit is further enhanced up
to Rs 1 lakh, then the subordinate courts
will be burdened with more work and arrears
will start collecting in those courts.

Many hon, Members lhiad suggested that
the arrears should be reduced and for that
purpose more Judges should be appointed.
We have al eady taken steps in that firection,
We have advised the States 1o appoint more
number of Judges wherever it is necessary
taking into con-ideration the filing of suits,
their disposal and arrears, and also to fill
up the vacancies as soon as possible. 1f any
Judge is  appointed for any other work, like
a commission or any such thing, and if he
is not returned in six months, another person
should be appointed on an g-hoc basis so
that the work does not suffer,

In the lasi two years the strength of the
various High Court Judges has been increas-
ed from 245 10 294. The Government has
also proposed to constitute a three-Judges
committee with the Chiel Justice of India
as chairman to go into the question of delay
and to suggest some remedial measures.

The hon. Member, Shri Lobo Prabhu,
said that Judges age appoinied on party basis
and that relatives of so-and so are appointed.
I strongly refute this criticism.  The Consti-
tution has laid down certain guidelines as to
how Judges should be appointed and we are
following that strictly. They are appointed
on the basis of merit, integrity and honesty.
Under article 217 a Judge of the High
Courl is to be appointed by ithe President
after consultation with the Chief Justice of
In ‘ia, the Governor of the State, and, in the
case of appointment of a Judge other than



